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IN THE CENTRAL ADrIINISTRATI%,E TRIBUNAL RYDERABAD BENCH 

RYDERABMO 

O.A . No. 811/93 

Between: 	 Date of Order: 20.3.95. 

\I.Uenkateswar Ro 
...Applicant. 

And 

1.. The Registrar, 
Central Administrative Tribunal, 
Hyderabad Bench, 
Hyderabad. 

..Respondents. 

Counsel for the Applicant 	: 	Ilr,K.Sudhakar Reddy 

Counsel for the Respondents : 	Ilr.N.R.Oevraj,Sr.CGSC. 

CORAII: 

THE HON'SLE SHRI AVRARIDABAN : hEuSER (j) 

THE HON'BLE SHRIB.RANGARAzJA.N 	: 	FIEMSER (A) 
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1.The Registrar, 
CentrakAjMiinistratjve Tribunal, 
Hyd.erEthad Bonch, 
Hyddxaba d.. 

- 	- 
,2Oneopy to Dir. K.Sudhakar Reddy, Advocate, CAT,I-Iyderabad, 

3One'.tb Mr.N.R.Devraj,sr.CGSC,gAT,Hyoerabad. 

- 	4iJnS'.bpy to Library,CAT,Hyderabarj. 
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A l{t4R AN) 
Nember-Cudl.) 

Dated: 20th March, 1995 

(Dictated in Open Court ) 

O.t.No.811/93 	 Date of Order; 20.3.95 

X 	As per Hon'ble Shri A.V.Haridasan, Vember (Judi.) X 

In this application filed uhder Section 19 of 

the!?edmipistrativeTribunals Act €rieapplicant who is working 

as Junior Library- Attefidafte prayinc tor the followin6 relief:- 

" It direct the respondent herein to prorTote 

the applicant herein to the post of "Senior Library Attendant" 

with effect from October 1992 with all consequential benefits 

such as seniority, Arrears of alary etc". 

Despite the fact that the Ot.t has been listed 

on 50 many occasions fr reply and for nearing the respondents 

have not cared to file a reply. HoWever, today when the 

matter came up again Shri N.R.L'evraj, learned standing counsel 

for the respondent under instructions from the respondent 

states that the post of Senior Library Atterant has not yet 

been filled and that as and when the vacancy is likely tobe 

filled the case of the applicant will be considered in accordance 

with the recruitment rules and nis eligibility 0  

In view of the above submission by the learned 

standing counsel for the respondents, the counsel for the 

applicant also states that the application may be disposed of 

with appropriate directions. 

1In the light of what is stated above the appli-

cation is disposed of with a direction. tnat the post of 

Senior Library Attendant in the Hyderabad 3enc4 of C.A.T. 

shall not be filled without considering the applicant also 

in accordance with the rules. No order c-o costs. 

(R.RANGARacrAN) 
Member (Admn.) 
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D.A.NO. 9/[/93. 
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- 	 Adrjtted and Interim djractjons 
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A11ad; 

Disposed of with directions —T 

OiSc!-3sed. 

Dismj'ad as withdrawn 

DthsmisA for default 

Rejected! dared. 

No order a3\ço costs. 
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